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6'-if <'Im �'flf � If�@' ll'-l � 

fam: � � � (� { I  
Sardar Swann Si.ngh: I will Und out. 

I will take thai intormation from my 
hon. friend. 

Shrt Bogawat: Is it a fact that many 
of the outhouses In bungalows are 
lying vacant or illegally rented, and 
would Government take care of them? 

Sardar Swaran Si.ngh: I do �ot think 
any of the outhouses in Delhi are lying 
vacant. If anything, they :.re over­
populated. 

Shri Sarangaclhar Das: What was 
tbe target fixed at the time this pro­
posal of industrial housing was intia­
ted by Government and how many 
houses have been built? Has that t a r ­
get been reached? 

Sardar Swann Sillgb: As the bon. 
Member is aware the industrial hous­
ing scheme was finalised only a f� 
weeks ago, and houses cannot spring 
up as if by magic within this short 
period of a few weeks. 

Shri Namdbari: On a point of order, 
Sir. Can Members get up from their 
seats automatically and put questions 
without the permission of the Chair? 

Shri Namblar: May I know wben the 
Government would be in a rositiort to 
finish construction of the Drat house, 
and whether it would take months or 
weeks or even years? 

Sardar Swaraa SiD.Jh: It is a very 
diffl<:ult question to answer because I 
think the first house will not be the 
solitary house, but hundreds of houses 
will spring up not before long. 

CLonl &ND Y &JIJf (EDoRT) 
•1u. Sllri B. It. Du: Will the 

Minister of Commerce aad JJMluRJ' 
be pleased to state: 

(a) the total quantiUes and values 
of handloom and mill-made cloth n­
ported from IDdia during thla :,ear; 

Cb) the total quantity .and value ol 
:,am exported; and 

(c) the countries to which such 
� liaft beell made? 

TIie Mlnlster of Commeree •• 
llldastry (Shrl T. T. Krlshneeadial!i): 
(a) to ( c) . Three Statements llN' lalJ 
on the Table ot the Ho\llle. [Sn Ap­
pendix V, annexure No. 3.] 

8hrl B. K. Du: May I i::now whe­
ther any export quota ot cotton textllee 
and :,am has been f!Ied tor 1952! 

81111 T. T. Krkb-ad!art: J:mort 
i. now tree, 

Sbri Rachaniah: May I ,.mow whe­
ther the needs of the people of this 
country are met before cloth is ex­
ported? 

Shri T. T. Krbluumuu:harl: That ls 
the idea. 

Sbri V. P. Nayar: In yesterday's 
"Statesman" it is reported that the 
Commerce Ministry has given a pat 
on the back to the jute industry with 
a donation of 25,000 dollars to the 
Indian Jute Mills Association for pro­
paganda for jute goods in America. 
May I know whether, in view of the 
fact, that tens of thousands of hand­
loom weavers are unemployed now, 
Government have advanced any money 
for carrying on propaganda in favour 
of sale of handloom goods in other 
countries? 

Shri T. T. Krbb.namachari: If the 
hon. Member puts down a separate 

question, I will attempt to answer i t .  
Shri Namblar: May I know whether 

Government has got any proposal to 
subsidise this Industry to help hand ­
loom workers? 

Shri T. T. Krt.shnamachari: The 
question does not arise. It ls purely 
a matter of exports. 

Shri B. S. Murtb:,: May I know ·whe­
ther there are any Government em­
poria in foreign countries with regard 
to handloom cloth? 

Shri T .  T. Krlsltnamacbarl: I do not 
think so. 

Shrt S. V. Ramaswamy: Is it a fact 
that the handloom weavers get yarn 
only to keep them in work tor ten 
days in the month in Madras State? 
I! so, why is yarn being exported to 
foreign countries? 

Sbri T. T. Jtrtsluwaaehari: The basla 
on which the question is put is wrong. 
Yarn is not being lifted by the yarn 
dealers or co-operative societies. 

Shrt S. V. Bamaswa:11Q': Is it a fact 
that the handloom weavers 11et yam 
only to keep them in work tor ten 
days? 

Mr. Chairman: He has given th• 
reply that they do not Utt the yarn. 

Slui B. It. Du: Previously tM 
pollc:, for export of yarn was accord-
1.ng to bilateral agreements with other 
countries. May I know whether there 
has � any change 1n that policy? 

Shit T. T. � I do not 
know about pN!'Vious pollc:, conflnlna 
u:porta ot :,am only to bilateral trade. 
At the moment, we have surplus of 
:,am of certain nrletles, 11114 It Is only 
the :,am whJch le aurpl1111 that lit aJ.. 
lowed lo be aported. 
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Shri B. IL Du: What are the counts 
of yarn that have been now exported? 
Axe all counts or only fixed counts 
being exported? 

Shri T. T. K.dslulama.cbari: In re­
gard to counts between 1 and 32, from 
the beginning of January till the 15th 
November, about 41,000 bales have 
been exported. For counts between 
33 and 99, about 7,891 bales have been 
exported. 

Sllri S. C. Samanta: May I know 
whether the Kanungo Committee 
recently formed, will have anything to 
do with the export of yam and cloth? 

Shri T. T. Krishlwnachari: The 

terms of reference of the Committee 
that has now been appointed are 
fairly wide, and naturally exports 
would also be considered by the Com­
mittee. 

Sardar Kuk.am Slnp: On a point of 
order, Sir. It has often been found 
that when a supplementary is put, the 
hon. Minister in charge rejects that 
on the ground that it does not arise 
out of the main question. Would it 
be for the Chair to rule that it ooes 
not arise, or that it is not relevant, or 
should the rejection be take!n from the 
hon. Minister himself? 

Mr. Chairman: The Chair has got 
the right 10 decide whether it is out­
side the scope of the main question or 
not. But when the hon. Minister to 
whom the question is addressed is on 
his legs, and makes that statement, if 
the Chair does not accept it, naturally 
the Chair will say that the question 
should be answered. But if on I.he 
face of it, the supplementary that is 
asked is beyond the scope of the main 
question, the hon. Minister says that 
it Is so, instead of spending time on 
getting a ruling from the Chair and 
spending this valuable hour meant for 
giving information to the House on 
various subjects. The hon. member 
will of course realise that there is no 
Idea that any hon. Minister will take 
away any of the powers of the Chair 
in thi� manner. But the point is that 
it saves time. I think we should not 
spend time over this unnecessarily, and 
the hon. member, I hope will appreciate 
it. 

Sardar Bakam SiDch: Wher! a IJU!m-. ber of th' G<>vemment · rejects In that 
way, we are lookinc towards the Chair, 
as to what Its view ·is. But when we 
And that nothing is conunc from the 
·Clbalr, we have to· sit silent out of 
oouztesy. Would It not be better if 
the Minister act� the Chair? 

Mr. Cbalrmaa: I think his reply is 
supposed to be addressed to the Chair, 
and not to the hon. member who puts 
the Question. 

CoMMUN1TY PROJECTS 

•1st. Shri B. IL Du: (a) Will the 
Minister of PlaJualac be pleased to 
atate what amounts have been advanc­
ed to different State Governments 
t0r implementing the Community Pro­

jects? • 
<bl What portions ot them are to 

be treated as loans and on wlrat con­
ditions? 

(c) What has been the total initial 
expenditure so tar? 

Tbe Deputy Minister ot lrriptlon 
and _Po":"er (Sbrt lla&hl): (a) Pending 
finalisation of budget proposals from 
State Governments, an ad. hoc advance 
has been made to each State Govern­
ment as per statement laid on the 
Table of the House. [See Appendix 
V, annexure No. 4.] 

,Cb) The loan portions will be deter­
mined only when the budgets for each 
State Governments have been flnally 
l!rproved. 

The terms and conditions on which 
loans. will be given are under consi­
deration. 

(c) The information has been called 
for from the State Governments and 
will be placed on the T<ible ot the 
House when received. 

Sbrt B. IL Das: May I know whether 
any equipments have been �ven to 
these projects as part of the T.C.A. 

Sbri Hathl: Equipments will be given 
as part of the agreement. 

8� ,S. K.. Das: Will i.t be given on 
the basis of the requirements .of each 
project, or Is there any fixed quota': 

Sbl:t BatM: P'or each project the 
States .have to decide what programme 
they are ,ioing to have. On considera­
tion of the programmes which the State 
Governments submit to the Central 
Government, Community Projects Ad­
ministration, ,the ·help 'to. tie· tilvm 'is 
decided. 

Sllri B. IL. �: May ·I know what 
will be .the contribution of •State Gov­
ernments to these proJects? 

8hri Bath!: Out of· the total· amount 
of Ra. 65 lakhs, ·to be spent on thla, 
about ·Rs. 29 lakhs will be loans from 
,the Government of India, 4d>Ollt a.. 22 
liikhs wm be the Rrant-m-ald, af)d 
about Rs. 12,37,000 will be tl!e Stateii• 




